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Notes of the Registry Date Order of the Tribunal
9.6.00 ‘Present : Hoﬁ'ble Sri D.C.Verma, Member(J)
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Mrj M.Chanda, learned counsel
tor the appiicant and Mr. B.C.Pathak,
learned Adél; C.G.Ss.cC. for the
respondents. .

Application is admitted. Issue
notice to the respondents to file . .
vrltten statement within three weeks. As

egards interim relief learned counsel

Jor the applicant has stated that the

. §pplicant has not been relieved from

uty till date.

In view of the above thé

cperétion of the impugned orders dated

-2.2000 and 2.3.2000 (Annexures-14 &
5) are stayed until further order.

List on 4.7.2000 for written
tatement and further orders.

. -

e

Member(J)
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, ' . 4.7.00 Mrs. N.D.Goswami, Jlearned counsel for
No- uyv{ﬁsmk g}ukiwumjx‘ the applicant submits .that. written
oy beem Wlasd, statement has not yet been filed by the
‘ respondent- counsel. At the request of
(??iL’“” Mr. B.S.Basumatary, learned Addi.
) C.G.S.C. the «case is . adjouned ¢to
P7%¢*¢2’°”a€g‘€*wy€J/ e ' 24 7 2600 for  filin £ itten
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Seeshondent Mo 2/ J
éﬁiz/’ statement.
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statement and further order. -
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Present : The Hon'ble Mr Justice D.N.
Chowdhury, Vice~Chairman.

Two weeks further time allowed fcr
filing of written statement on the P
prayer of Mr B.C.pathak,learned Addl.
C.G.S.C. '

" 1List on 25.10.2000 for written
statement and further orders.

. St
| 1 Vice-"hairman




@

4

o@”}v

o

(Nb

“w 0.A. 204 OFf 2000 |
,‘.T A R /b
' Dotes of the Regisgry Date Order of thé Tribunal
25¢10.00 Eisit on 27.11.00 to enable the respo
. L dents to file written statemente.
[——\
Qlf //’ 09%@ Im Vice~Chairman
/¢\4; ZOA&czﬂZZ%uaé%kaw/ - _
27.11.20FOO Four weeks time- allowed for
/é”’ 'ﬁw %/&Oé’ %‘ ) I filing of written statement on the
,|'L,~,c2,“__.~ 5 . = w %
cp g@gM o Q prayer of Mr B.C. Pathak, learned Addl.
/ U ITe.e.s.c.  List it on 2.1.2001 “for
orders.
. N L\/’“—*"“f
M5 \fwva Mot q‘ﬂ\,&[ Vice-Chairma
» *n-km * *
";9 290 v#qkid'

N WY&»»MMM%M 2 1.2001|
a '0/ N *
o mk
Nowtods, duny bee Wl | R0
123>
28.3.20

‘nrkm

-y

""statement and further orders.

v Further four weeks time is grante
_tp the respondents to submit their
written statement.

List on 1.2 2.01 for written
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6.7.2001

List on 16.5.01 to enable the
respondents to file written statement.

i
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Vice=Chairman

on A
List/13,6.2001 to enable the rese
pondents to file uritten statement.

e

Vice=eChairman

ME.B,CoPathak, AdQL.,C+Ge3+Ce for
the respondents prays for 3 weeks time
for £iling of written statement. kiskx

@R Prayer is accepted, List on 6.7.01

for'filing of written statement and
| further orders,

¥

R

Member

"No written statement has been
filed despite time granted. Further
' to the
written
Mr B.C.

learned Addl. C.G.S.C. List

allowed
file .

. statement on the prayer of

. Pathak,

for orders on 3.8.01.

time
to

four weeks

| respondents

e
Vice~Chairman

List the matter again on 31.8.2001

to enable the

respondents for

filing of written statemi;i;—____/,,y
: ' Vi¥e-Chairman

pondents for filing of written statement

By order f
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List on 3.10.2001 to enable the res-
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No urittén'statementfhas so'?ér beén

b filed despiﬁe granting of time, Mr.B.C.Pa=

thak, learned Addl CekoeS4C again sought fsr
some accommadatzan for Flllng of uritten stata
meat, Considering facts of the matter, I am |
not inclined to extend any further times For
filing of uritten statement, instead the matte
is ordeged ta be riked for hearing on 23.11.0%
The respondents may | file written statement

wi thin/ three weeks from todfay.
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Mr B.C.Pathak, learned addl.C.G.S5.C

- submits that he missed this item appe aring

—

in the stpplementary list and prays for | f
an adjou nment.Prayér allowed.
List on 10.12. OL for hearing.
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19.12.2001 Heard the learned counsel for the
"4 partieéi‘ Hearing concluded Judgment delivered
in op court, kep in separate sheets. The
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Dr A mbika Prasad

CENTRAL 2DMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

O.A./KXX. No. . 204, . . . . of 9001
DATE OF DECISTON 19.12.2Q01.......

 APPLICANT(S)
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fﬁ Mr M. Chanda, Mrs N.D. Goswami and

.__Ihe‘llnion of India and others

R

Mr B.C. Pathak, AddlL C.G.s.C.

= wwa e

TAR

THE

5.

Mr G.N. Chakraborty'

- ew

ADVOCATE FOR ‘Uil ARPLICANT(S)
- VERSUS -

. .. RESPOUDENT(S)

ADVOCLTES 1OR THI
" RESPONDENTS.
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.
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) ' ‘ ay be aliowed to see
~wWhether Reporters of local papers may

i
the judyment ? ;
- t ? <

To be rarerred tc the Reporter or nct i

; see tl - ad C thz
Metner their Lordships wish to see the fair copy of
EARAS Qo I
judgmnént ?

X

wWhether the judgment is to be circulated to the other

Benches ? :

1 Vi —_ 3
Judgment delivered by Hon'ble ice-Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

- Original Application No0.204 of 2000

Date of decision: This-the 19th day of December 2001

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

- - - ~ '4 . 0 »
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Dr Ambika Prasad,
Senior Medical Officer,
26 Assam Rifles, ,
Agartala. s

By Advocates Mr M. Chanda, Mrs N.D. Goswami and
Mr G. N Chakraborty.

. — versus -

The Union of India, represented by the
Secretary to the Government of India,
Ministry of Health and Family Welfare,
New Delhi.

The Director General,
Assam Rifles, .
Arbuthnath Road, Shﬂlong

The Com mandant,
26 Assam Rifles,

‘Assam Rifles,

Agartala, C/o 99 A.P.O.

By Advocate Mr‘BTC. ‘Pathak, Addl. C.G.S.C.

O R.DER(ORAL)

CHOWDHURY. J. (V.C) 7.7 .~ *

| by profession.

A

«eses.Applicant

.«eses Respondents

The issue is of choice ‘posting. The applicant is a Doctor

He was first appdinted as Medical Officer on 3.7.1988

under the Directorate General of Assam Riﬂes (DGAR for short). He

was initially posted at Sikkim and thereafter he was pdsted at Mizoram

followed by his transfer to Arunachal Pradesh in June 1993 and from

Arunachal Pradesh he was again transferred to 25 Assam Rifles, Sanshak,

Manipur in the month of June 1994. The service of the applicant was

regularised with effect from 21.9.1994. The applicant was last transferred

in June 1997 and posted at 26 Assam Rifles, Agartala.

]
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2. This application has been presented for "implementation of

the Government policy for providing the choice posting after completion

. ', of the tenure. It was contended that the applicant since long worked

in hard stations of the North Eastern Region and therefore, in terms

of the conditions he should be transferred out to any of the places

of his choice.

3. The respondents did not file anf written statement. The
application was hstrenu‘ously opposed by Mr ‘B.C. Pathak, learned Addl
C.G.S.C. Mr Pathak stated that the Government policy including ti'fe
policy of choice posting issued by the con{:ernéd Ministry vide O.M.
N0.20014/3/83/E.IV dated '14.12.1983 is hot applicable so far the applicant
is concerned. The’ épp]icant was recruited through a special recruitment

drive conducted by the Assam Rifles though. 'he  belongs: .to" the.

Central Health Services and is transferable to any part of India. The

learned counsel submitted that the applicant had accepted the
appoiht;nent knowing fully wejl' that he will have to render service in
the North FEastern Region since the Headquarter is located at Shillong.
The learned further submitted that the Assam Rifles is facing acute
shortage of Doctors. The learned counsel also submitted that the Assém
Rifles, amongst others is also engaged in anti-insurgency operations
throughout the North Eaétern Region and Afor that purposé services of

doctors are essential. But, out of the total strehgth of 128 sanctioned

posts of doctors, the present- strength of doctors is only about 54. The

learned counsel lastly submitted that the doctors in the Assam Rifles
are not covered by the policy decisions and for that purpose he has

referred to the communication dated 27.9.1994 and the subsequent

transfer policy. -

4, From the narration of facts, it appears that the applicant

has already worked in the North Eastern Region for about thirteen years.

The applicant after working for a long duration sbught for a change,

ore particularly for the sake of education of his children. Transfer
and posting is within the domain of the employer, but, .nonetheless, -

the said employer is required to act justly and fairly. It was stated
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in the Bar that transfer matters are dealt v.vith by the Transfer
Com mittee under t.he -Mj‘m'stry of Health and Family Welfare. In view
of the statement made .I am of the opinion that this is a fit case in
which the respondent au_thority need to consider the case of the applicant
for transferring him c;ut of the North Eastern Region. In the circumstances
the applicant is directed to submit a representation narrating aJl the
facts before the Com mandant who shall forward the same to the DGAR

and the DGAR may either_ consider the entire matter or forward the

same to the Transfer Com mittee for appropriate consideration. The

~ above exercise shall be completed as expeditiously as possible, preferably

wiothin four months from the date of receipt of the order.

s, The application is accordingly disposed of. No order as to

costs.

Py | ( D. N. CHOWDHURY )
R L A VICE-CHATRM AN



P P
@entra} Ac o .
UElralve .0
ralyvs, Yobuna)

L8 Jgu I
., ‘Lm’rﬁf L \V
‘,,‘“'ahlt‘z As8nsh

)
In the Central Administrative Trlbunal

Guwahatl»Benqh $s¢ Guwahati.

{ An applicatien under Sectisn 19 ef the Administrative
Tribunal Act, 1985 ).

GV.A. Ns O?/@Z/ /2666.

Title ef the Case

Dr. Ambika Prasad s Applicant.
- Vg= C
Unien of India and ethers ¢ Respendents.
LNDEX )
Sl.Ne. Annexure Particulars Page Ne.
1. - Applicatien. - l;-lﬁ
- . 1
2. - Verificatien. . _
3. 1 Appeintment letter .g;z_;iié
4. 2 U’cm. dated 14012.83 2L
So 3 OOM-' dated 1012.88 2?—.——2‘3
6. 4 0.M. dated 22.7.98 . so— a0
6. 5 Representatlan dated 17.10.97 29
(B 6 Representatien dated 27.11.98 22
8. 7 Representatien dated 8.11.99 o8
9, 8 Representatien dated 24, 2.2000 g5~ 36
10. 9 Senierity list (Extract ) 2.7
1. 10 Signal dated 22.10.99 2%
12. 1" Signal dated 25.10.99 29
13, 12 Signal dated 28.10.99 % e
14. 13 Signal dated 1.11.99 4=F’
15. 14 Signal dated 3.2.2000
16. 15 Signal dated 2.3.2000 4 2.-48
17. 16 AP~ M ed 11.2.2000 G 2
18. 17 Represantatien dt. 14.2.2000
Filed by
¢ N, @om oo
Advecats ,



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

(An Application under Section 19 of the Administrative

BETWEEN

Tribunals Act, 1985)

C.A. NoQMi/zooo

WKk
Dr. Ambika Prasad

Son of late Ugralal Srivastava

Senior Medical Officer

26 Assam Rifles,

Agartala
eesee Applicant
~AnG-
1.

The Union of India

Repfesented by its secretary to

the Government of India,

Ministry of Heme—affeirs, f:}'ea,@—/lméé)?m;?_w%t&
New Delhi.— 1/ ‘

The Director General

Assam Rifles,

Arbuthnath Road,

Shillonge— #/

“n Efo—9 5 Al

3.

The Commandant,
26 Agssam Rifles,
Assam Rifles,

Agartala

C/o 99 Ao



-2 -

1. Particulars of orders_against which this application_

is made.

This application is made praying for a direction

to the respondents to transfer the applicant to his

choice station in the light of the Office Memorandum
issued under letter No. 20014/3/83/E.IV dated 14.12.19€3
and the subsequent O.M. dated 1.12,.1988 and 22,7.,1998
and also the impugned transfer and posting order issued
by the Directorate General of Assam Rifles vide Signal
No. A-1550 dated 2 2.26vvwhereby the applicant 'is
ordered for transfer and posting in 3rd Agsam Rifles,
ﬁgxxkaXx Moram in the state of Manipur from 26 Assam
Rifles, Agartala in the middle of the academic session
of his son and daughter who are studying in Degree c¢ourse
in Women College at Agartala and Maharaja Vir ¥ikram
College, Agaftala and also praying for a direction to
the respondents to allow the applicant to continue in
his present place of posting at least for a period of
one year or till consideration of his posting at his

choice station in terms his option already submitted,

2. Juridfiiction of the Tribunal.

The applicant declares that the subject matter of
the application is within the jurisdiction of this

Hon'ble Tribunal.

3. Limitation

The applicant further declares that the applicatioﬁ
is within the period of limitation under Section 21 of

the Administrative Tribunals Act, 1985.

Contde..

5 P huasedd
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4. Facts of the Case
4.1 That the applicant is a citizen of India and as.

such he is entitled to all the rights and privileges
guaranteed by the Constitution of India. The applicant
is a permanent resident of villége Karma, P.0O. Khurhian,
District Rohtas in the State of Bihar. He passed his
M.B.B.S. examination in the year 1985 from Magadh

Unversity, Bihar.

4.2 That your applicant was initially ag;gigg;; as
Medical Officer on adhoc basis on 3.7.1988 under Directo-
_—
rate General of Assam Rifles (for short DGAR) Shillong. He
was initially posted at 17 Assam Rifles, Sikkim and
served there for'a ?eriod of three years. Thereafter he
was posted in the month of April 1991 at 19 Assam Rifles,
Mizoram. While he serving at Mizoram the applicant was
again transferred and postedat 5 Assam Rifles in the state
of Arunachal Pradesh in the montﬁ of June, 1993. Again in
the month of June 1994 the applicant was ordered for
posting at 25 Assam Rifles, Sanshak in the State of Manipur
which is insurgency prone area. The applicant had to conti-
nue there and served thare for a period of about 3 years |

at Sanshak i.e. upto the month of June, 1997.

4,3 That it is relevant to mention here that the
Department of Health and Family Welfare after scrutiny

of the service :ecords of the applicant found him suitable
for regularisation and accordingly the Department of Health
and Family Welfare sought approval of Union Public Service

Commission for regularisation of the services of the

fig Awﬂﬂ lo. ’&/“Xﬂ“o
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applicant as Medical Officer in the department of

Health and Family Welfare and the Union Public Service
Commission was p;eased to accord its approval vide letter
beaz%gm_o. A 12025/124/94-CHS.1 dated 21.9.94, Accordingly
the service of the applicant was regularised with effect
from 21.8.1994 as Medical Officer in the department of

Health and Family Welfare.

Copy of the appointment letter regularising
the service of the applicant is annexed as

Annexure~1,

4.4 That the applicant begs to state that at the
time of regularisqtion Oof his services he was posted

at 25 Assam Rifles, Sansask at Manipur. Moreover, in the
month of June 1997 the applicant was again ordered for

transfer and posting at 26 Assam Rifles, Agartala. The

. @pplicant carried out the order of transfer and Posting

and joined at 26 Asgam Rifles, Agartala ang he is serving

e —
till date in the said Unit at Agartala. It is stated that
the applicant is going to be completed now 3 years of

service at Agartala in 26 Assam Rifles,

4.5 That the applicant states that the Government of
India, Ministry of Finance, Department of Expenditure,

has granted certain'improvement and facilities to the
Central Government Civilian employees wpo are posted at
North Eastern Region vide Office Memorandum No. 20014/3/
E3-E.IV dated 14.12.1983 issued by the Government of Indis,
Ministry of Finance, Department of Expenditure. In terms
Of the said Office Memorandum the Central Government
civilaan employees who are saddled with All India Transfer

Liability are entitled to choice station Posting. In

9% W%M&M
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accordance with the Office Memorandum dated 14.12.83

issued by the Ministty of Finance, the central government
employees, who has rendered more than 10 (ten) years
service is entitled to choice station posting on comple-
tion of 2(2) years of fixed tenure in the North Eastern
Region and those whose length of service is less than

10 (ten) years are entitled to choice station postinngn

r

completion of 3(three) years of fixed tenure in North
Eastern Region. The presentvapplicant has already comple-
ted 6 years of service in North Eastern Region including
the insurgenqy prone areas wunder the Director General of
Assam Rifles, Ministry of Home Affairs, therefore the
applicant is entitled to be posﬁed at his choice station
from the Nbrth Eastern Region. Thé relevant portion of the
Office Memorandum dated 14.12.83 issued by the Ministry of

Finance is reproduced below :=-

"Subject : Allowances and facilities for civilian
employees of the Central Government
serving in the States and Union ’
Territories of North Eastern Region-
improvement thereof.

The need for attracting and rétaining
the services of competent officers for service in
the North Eastern Region comprising the States of
Assam, Meghalaya, Manipur, Nagaland, Tripura and
the Union Territories of Arunachal Pradesh and
Mizoram has been engaging the attention of the
Government for sometime. The Government had appoin-
ted a Committee under the Chairmanship of Secretary,
Department of Personnel & Administratiye Reforsms,
to review the existing ailowances and facilities
admissible to the various categories of ciwvilian
employees of the Central Government serving in

this Region and to suggest suitable improvements.

oy bl froasns
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the recommendations of the Committee have been
carefflully considered by the Government and the

President is now pleased to decide as follows :

1) Tenure of Posting/deputation.

There will be a fixed tenure of posting of
3 yearé at a time for officers with service of
10 years or less and of 2 years at a time for
officers with more than'10 years of service.
geriods of leave, training, etc. in excess of
15 days per year will be'excluded in cocunting
the tenure period of 2/3 years. Officers, on
completion of the fixed tenure of service mentidn-
ed above, may be considered for posting to a
station of their choice ‘as far as possible. The
period of deputation of the Central Government
employees to the States/Union Territories of the
North Eastern Region will generally be for 3
years which can be extenddd in exceptional cases
in exigencies of public service as well as when
the employees concerned is prepared to stay
longer. The admissible deputation allowance wili
alsé continue to be paid during the period of

deputation so extended."

In view of the above O.ﬁ. dated 14.12.93 issued
by the Ministry of Finance the applicant is en@itled to &4
posted at his choice station. The Office memorandum was
issued with the object to attract and retain the Central

Government civilian officers having all India transfer
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liability for rendering service in the North Eastern
Region. Therefore the Special incentive has been

granted by the Government to the employees of the Central

Government, who have completed their fixed tenure posting,

making them entitled to get the fruits of the Office
Memorandum issued by the Government 6f India, Ministry
of Xm@&X¥ Finance, dated 14.12.19283. The Government of
India have also issued revised orders dated 1.12.1988
and also issued order in the recent past in this regard
vide Office Memorandim dated 22.7.1998 on the same terms
and conditions as laid down in the O.M. dated 14.12.1983
issued by the Ministry of Finance, Department of

Expenditure, New Delhi,

Copy of the 0.M. (extract) dated 14.12.83 and
copy of the O.M, dated 1.12.88 and 22.7.92 are

annexed as Annexures-2,3,and 4 respectively.

4.6 . That your applicant submitted a representation
on 17.10.97 in the light of the aforesaid O.M. dated 14.

12,83 for his choice station posting giving option for

three places namely, Patna, ®aranasi, and Lucknow. The

: ) ——
said representation was addressed to the Under Secretary
and the same was submitted through proper channel and the
local authority also duly forwareded his representation
dated 17.10.97. But the authority remained silent till
date for consideration of his representation for choice
station posting. Thereafter another representation
dated 5.10.98 was submitted by the gpplicant guoting the

reference of earlier representation dated 17.10.97. This

representation was also addressed to the Under Secretary,

oy Aubiten Brese
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but surprisingly the respondents remained silent
regarding the choice posting of the applicant. In the
circumstances finding no other alternative he had filed
another representation on 27.11.98 to the Secretary,
Department of Health and Family Welfare, Govt. of India,
through proper channel stating details of his postings

in NER as well as his difficulties to stay in this
Region. In the said representation dated 27.11.92 the
applicant again submitted his option for posting either
at Patna/Varanasi or Lucknow. Again on €.11.99 and
24.2.2000 the applicant submitted two more representations
giving his option for posting at Delhi, Patna or Lucknow.
But surprisingly no repty hiss yet been received by the
applicant regrrding his choice station posting. In this
connection it is relevant to mention here that the
applicant being «civilian Central Government employee

has acquired a valuable and legal right in the lighé

of the O0.M.g dated 14.12.83, 1.12.88 and 22.7.98 for his
choice station posting as he has completed more than

6 years of service in the North Eastern Region including
insurgency prone areas. It is pertinent to mention
mention here that the seniority of the applicant'as
Medical Officer is being maintained in the department

of Health and family Welfare on All India Basis. Their
recruitment rule as well as promotion zone are also on
All India basis. As such he is entitled to his choice
station posting in terms of the 0O.M. as referred to above.
But the authority arbitrari%y remained silent in the

matter of chofte station posting as a result the applicant

although entitled of choice gfation posting byut the same

has not been considered by the respondents. It would be

/Qq/' /}Vué§£4<3} é&;@@ﬁg



evident from the extract of the seniority list that the

same 1s being made on all India basis.

Copy of the representations dt. 17.10.97, 27.11.98
€.11.99 and 24.2.2000 and the seniority list (Extract

are ennexed as Annexures-5,6,7,8, and 9 respéctively

4.7 That most surprisingly while the applicant persuing
the case for his choice station posting from Agartala in
the light of the Office.Memorandum dated 14.12.1983 and
1.12.88 and 22.7.98 the respondents particularly, the DGAR
Assam Rifles issued the order for his transfer and posting
vide Signal No. A ]B43 dated 22.10.99 whereby he was
ordered for posting at 22 Assam Rifles, Bedbagan, Tripura,
5 kilometees away from Agartala. But again on 25.10.99
another order was issued vide Signal No. A-1548 dated
25.10.99 cancelling the order of posting of the applicant
at 22 AR. Surprisingly the DGAR again issued another order
vide Signal bearing No. A-1543 dated 28.10.99 whereby the
applicant was ordered for posting at 22 AR, Bedbagan.
Most surpringly the said ordef of posting dated 28.10.99
was again cancelled by the DGAR vide his signal No. A-1543
dated 1.11.99.

| However after cancelling the order of posting at
22 AR vide Signal dated 1.11.99 the DGAR issued another
order of t:énsfer and posting of the applicant vide signal
bearing No. A-1550 dt. 3 .3.2¢v>whereby the applicant has
been ordered for posting at 3rd Assam Rifles, Moram,Manipur
from 26 Assam Rifles, Agartala. The applicant immediately
after receipt of the Signal for transfer and posting at
3rd Assam Rifles he shbmitted a D.O. lettef on 11.2.2000

addressed to DGAR praying for extension of atlea§¢/one ;%@ﬁdx

O qé}wbrtl(ﬂ Mﬁ.g
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tenure period at 26 AR, at Agarsdla on the ground of
smooth education of his son and daughter. In this
connection he had étated that his elder daughter Miss
Priti Kumari is studying in BA final year class and the
examination is likely to be commenced from July, 2000.
The daughter of the applicant is studying in Women
College at Agartala., Similarly éhe song of the applicant
Mr. Piyosh Kumar Sinha presently studying in E.Sc;%pd
year in Maharaja Vir Vikram College, Agartala and the
final year course is going to be REIMREAECER X Eramydulyx
completed within:gg; year. It is pertinent to mention
here that final examination ofﬂ@pd year B.S¢ is also
likely to be commenced in the month of July, 2000, Moreover,
the applicant is also suffering from acute arth@ritis
in both kneeg joint. But surprisingly no reply has yet
been received by the appliégﬁgf fn tﬂe.circ&mstances the
applicant submitted anothér representation dated 14.2.2000
addressed to the DGAR, through proper channe& where he
frob Rem- £
has stated in detail the educational svstem of his chil.-
dren and also stated his deterioration of his health ang
suffering from Arthirities in both knees since June, 1994.
He has also stated that he had served in insurgency prone
areas and he prayed for his retention at Agartala till
completion of the academic session of his childrem. Howeger
the DGAR without considering his D.O. letter and repres-
eﬁtation submitted by the applicant further ordered vide
Signal No. A-1580 dated<3.aj2000whereby it is order to
move and join at 3 AR by 30.6.2000. In this connection it
is stated that many medical officer4and Senior Medical

Officers even those who are serving on adhoc basis are

being allowed to continue in a particular Place of posting

o el Prasa’
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mnﬁ‘gm more than 3 years. The detailed particulars
of the following medical officers who are allowed to

stay in a particular station are furnished here under 3

. NAMB | HeEoFe

unIT |

1« 9 AR Dr. Utpal Das, MO, Adhoc 11410496
2e 11 AR Dr. Haren Doley, CMO 04 .06 .95
3 13 AR Dr. OP Ngrayan - 11406 496
4. 15 AR Dr. G Roy, SMO | 01.,0%.97
5. 17 AR Dr. Dinibala Devi, MO, Adhoc O7. 02.96
6. 21 AR Dr. Ch Saleo Mao, MO, Adhoc 18.09 .95
Te 23 AR .Dr. Arindam Dutta, MO, Adhoc  10.07.96
8. Dr. Debashish Chakraborty, 30.05.96

MO, Adhoc

9. 28 AR Dr. D Sunder Bao,.SMO 14 .08.96
10. AR Hospital Dr. (Mrs) Sally Rachel - 02.01.97

Shillong. TRumthao, SMO.

In this connection, it ig furthér stéted
thét above I0 (ten) medical officers are still continued
in the same statioﬁ after their posting because DGAR
Shillong are allowed the above referred medical officer
are still continue although-3 years tenure has expired
long back, whereas in the instant case of the applicant
the respondents are sitting silent over the represen-
tation of the applicant for cancellation modification
of the impugned transfer order dated 3.2.2000 yhereby
applicant is sought to be posted at 3rd AR, Moram in
the State of Manipur althought%és prayed fo? his retention

in present place of posting for a bonafide reason i.e.

D fuboiko Trases
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forg smooth continuation of education for his children
who are appearing in the final examination of the Degree-
Coumse as such it is a fit case of the Hon'ble Tribunal
with the iﬁpugned order of transfer and posting dated
3.2.2000 and ‘the Hon'ble Tribunal vas pleased to set aside
the impugned order of transfer dated 3.2.2000, It is
stated that the son of the petitioner is required to compl-~
ete at least one year time for completion of final year
begree coursee.
" Copy of the signal dated 22.10.99, 25.10.99,

28410699, 1¢11.99, 3.2.2000, 2.3.,2000 and

11.2.2000 2nd representation dated 14.2.2000

are enclosed as Annexure - 10, H,74L73i74;75;74;

OVM4Z,I7‘nﬁ§p¢4m9”f€f%f 4
4 48 That your applicant beg to state that he has
acquired a legal and valuable right for consideration of
his choice station posting in terms of the scheme issued
by the Govermment of India in terms of the memorandum
dated 14.12-83; 1.12.88 and.22.7.98 but the respondents ai.
also did not congider his case for choice station posting
although representation for his choice station posting as-i4
very much before the respondents. It is a fit case of
the Hon *ble Tribunal to pass a appropriate direction/order
by setting aside the internalrzgéer dated 3.2.2000 and
also be pleased to direct the respondents to consider his

choice station posting with immediate effecte.

Contdeesoe

Qs Auioikatas
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That this application is made bonafide and

for the ends of justice.

Se

5420

5¢3.

- 5.4.

554

Grounds for relief with legal provisionse.

For that the applicant is Qualified for his choice
station posting in terms O.M dated 14.12.83, 1.12.88

and 22.7.98.

For that the applicant has already completed

about 6 years of service in the North Bastern Region
as such he is entitled to be posted at choice
station in terms of his option submitted by the

applicant «

For that the applicant is entitled to the benefit
of choice ef£ posting as per the scheme of Govte.
of India, Ministry of Finance , Deptt of Bxpen-

diture o

For that applicant submitted xzwpr® repeated repre=-
sentation for consideration of his choice station

rosting under the O.Me vreferred above.

For that the impugned order of transfer and
posting from 26AR Agartala to 3rd AR Manipur ’
Moram without conéidering the representation of

the applicant for choice station posting.

o C%&~J>£?k19 1ﬁ>ﬂd%fh«£7
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5.6.  For that the inpugned order of transfer and
posting issued under siénatare dated 3.2.2000
in the middle of the ngademic session of the

applicant be set aside and Quashed.

5¢7«  TFor that the final examination of the son and
daughter of the applicant is likely to be comm-
ents is very shortly as such the impugned order
of transferat%his(iuwme%umiis liable to be <= .

set aside and Quashed.

5¢8.  For that there are several I doctor's retained
in the same station for several years that even zfiex

after expiry of 3 years tengﬂre period. P

5¢9. For that non consideration of extension of his
tenuare for a period of one year is violative

of Article 14 and 16 of the constitution.

e Details of remedies exhausted.

The applicant states that he has no other alter=~
native or other efficacious remddy than to file this
application before this Hon'dble Tribunal for protection

of hig valuable right.

Te Matters not previously filed or pending before

any other courte.

The applicant further declares that he had not

previously filed any application, writ petition or suit

45 AblS fwﬁ



’ ...1 5..
regarding the matter‘in respect of vhich this application
has been made.lbefofe any Court or any other amthority or
any other Bench of the Tribunal nor any such application,

writ petition or suit is pending before any of thenm.

8e . Relief sought for ¢

8.1 Box That the impugned order of transfer and
posting fgythe signal bearing No. A.1550 dated
3rd Febe 2000 be set aside and quashed .

BeZe That the respondents be directed to allow the
op e et
application to continue in the present place of

;. posting at 26 AR Agartala at least for a period
{ ShOC -, .y 5
of one year for completion of the son of the Ao~ .

dg, épplicant.,

Bo30 That the respondent be directed for choice station
rosting of the applicant in terms of his option
submitted through his representation in the light
of the O.Mo dated 1401288, 1.12.88 and 22.7.98.

8ede To pass any other order or orders as deem fit

and proper.

Be5e Cost of the case.

197/44A;48g20\f%»“gﬂ;7'
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10,

11.

12.

Interim Belief

That the Hon'ble Tribunal be pleased to stay

the operation of the impugned transfer and posting
order issued under signal No. A. 1550 dated
34242000,

@O0 00 0200020000 00¢0000s000000OOte0e

This application has been filed through advocatee.

Particulars of I.PLO .

06 £9 #3479

G 2K

GeP 0« Guyahatis

ie I.240.

ii. "Date of Issue

iii. I_smed from

(1)

(1)

i¥. Payable at GeP.O. Guyahati.

Iist of enclosures ¢
As stated in the Index .

eeecece Verificatione

| ’@,/WK/QW
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I, Shri Dr. Ambika Prasad, son of late Ugrahalal -
Srivastava, aged aboutjpRyears vorking as Senior Medical
Officer, 26 Assam Rifles, Agartala, do hereby verify
that the statements made in paragraphs 1 to 4 and 6 to 2
12 are truev to 'my( kidowledge and th(dse made in paragraph 5

are true to my legal advice and I have not suppressed

. any material facte.

And I sign this verification on this &+th day

of June, 200. at Guwahati

o hwbiga Pased

Signatuee.
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Woe 20014/2/87%/Tel¥ &M_&‘i =
Govewmnng of indie
Minigtry of Finance
DPepartment of Lxpenditare -
New Delhi, the %ta Deo'63
CEFIGE 0 R
;ubs Allowances snd facilities for civilian employces of
the Centml Covemment eerving in the States and
Union Temiiorics of North Isstem Mim«impwmmmta
therco e
e need for efttmting end yetzining the .sewices
of competent ofiicers for service In the North Bastem
fegion comprieing the States of Asszall,  Meghaleyas Monipam
Fegaland and Mizorm has been engaging the attation of the |
Covemmrent for some time. - The Govemment had appo_inted a
 Copmittee under the Chalwanghip of secreterys, Department
of Pemnnel and Aémimetmtive vefoyme, 0 review the
exiaﬁng allovances & Administrative Reforms, to mview the
existing allownces and facllities admissible to the varicue
eategories of Civillen gontyol Govemnment mplcyeés sewving
in this vregion and 1o aggest ‘&itable ipprovesentse The
yretonnendations of the Comnitiee have been gateg éamﬂzlly
eonsi&em by the Govemment and the President i3 now
pleased to dcside as follows 3+ |
1)  Zewye of vostiss/fepatations
here wWll be & fized temure of posting of 3 years at
a timo foy officers with sevvice of 10 yeavrs of less end
ofl.‘ 2 years at & time for affﬁ.cem with more than 10 years

of gervice, Yericda of leuve, training. eto vy m exeag of

00.4/"'




2< o
/4 - o
| B
02-»

of 15 daye per year vill be excluded in counting the temur.
poriod of '2/3 yeurse Officorg, on oompléticm of the fixed |
teaure 0f sorvice mentioned above, By be eongldered foy
Fosting ‘to a plation of their ekwiee et fay 8s pasmm_e.
the perdod of deputution of the cmtnﬁl Covemnment

emplayeeé to the States/Union Territovies of the Hort;h -
Bgtewm Eegion. vill genewmlly be ro;.' 3 yeiaAm. vhieh ezm be
extended in emeptional oages in eii,gemﬂ..cé of pu‘blié service
es wll a5 vien the enployee concemed in prepoved to stoy
longere The a@iaai‘nle deputatign allowance will also oontinue
to be yald during the period of deputation o0 extmdede
ii)  wightwge for Centrel depatation/training abroad

AXLZLXIXEXZE XX

141)  Speedal (uty) ce 1
déltml Govermuent civilian em;leyaeia. w0 have all

Indiec fTranafer Lisbility will be grented a Special (Duty)
Allowence at the wic of 25 peveent of Yasie pay midleet to
o oellin; of Rsedd)/~ per month on yoat&ng to ény atation
in the North Ikgterm Reglone &\éh of thore employecs vho are
exempted Lyom payment of Income Tux will, however, mot bHe

eligivle for this Special(Daty) Allowanec. Speoisl (Daty)
Allowence will be in sddition to any epeeial pay and pre-

nemtation(mty) Allowsnee almdy being drawn mbject to
the oondition that the totsl of wmich Special (Duty) Allownoe

Plup Special pay/deputation(iuty) fillovance piws will not

cxecd Reed00/= ¥.Me Special Allowance lige Speclal Compon=~
satory (Romote locality) Allowmnee, Conatwiotion Allowance
and Project Allownce vill be draws separatelye

XXX SERKTEX X 84/= SeCe KAHALIK
PP Joint Secretaz%:ngzathe Covempen$ of
. “ .



Annnxuce-z(ﬁxtrACt)

F.no, 20014/16/66/8.1v/R .11 (D)
CGovt, of Indla, Miniatry of financa,
Departmant of Lxpenditure

Hou Delhi the ¢ Dec 1988

OELICSE t:e00pa IR

[

Subject Inprovementa and faciliting for Civilian Bmployees
Of tie <Central Govt, nerving in the Stateg of .
North tastern Reglon, AndGaman Nicobar ang Lakshudeq

‘he unicrsignod ie Mrccted to tnfer t¢o thig
tinlastry s O, lin, 20014/3/83-z.1v ¢ited 14th December, 1983
and 30th larch, 1924 on the subject mantionzd o%o e anq to
8ay th:t the Qqurtstien of making ruitable improvements in
tha allousncna ana frcllitios to Central LGavaernment employees
“Posted in torth Zgstern Region cemprising the Statog of -
.hssam,ucghalaya, Maniur, dagalarnd, Tripora, Arunachal.
Pradash ann Mizoram hya hagn "N93ging the Attenticon of tha

Government Accordingly the Tréaicent 4g now pleased to decide
as follo 5

1) XX ¥ X x %x
1) x s 5 & X X

144) Speeinl puee Aleranen,

‘The Central Yovt, Civilian «mployees who have A1l Indaia
Transfor Liability 111 b Granted Special (Duty) Allowance

S at the rote of 12% ol vigic i’y tubjoct to ceiling of R0 1000/~
Per month on bPostine to any sration in thoe North Easterp :
Region, Special (Dnty) Allowrnce vill be in additien to any
special pay anc/or CGojutatien (Quty) allovanre already being
dtaWn,subjoct te the condition thit the totral of ouch o
allowance w11} not ricced i, 1000/~ pom, Specldal allowance
&iko special conpnnrstory (Remota locslity) sllowanca,

enstroctiog hllowance and Froject allowvance w11l be drawan
Separately, :

The centra) Cevie civilinn emeloyars who are memberg
of Schaduleqd Trites an? are Other«uige eligihla for the grant
ef specinql (Mty) Allewarce un<er this para ~ne are exempted
from payment Of Income-Tay under +hn Incemacrax At will
also drau Specin) (L.oty) Allowence, :
X X% x x x
XXX)?)'.)'.J:XX)(X

SR/ 1llegible
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., and necessary action. F. No. 11(2)/97-E.1{B) - , o
> NG ' Government of India v ~ 13
W INATAS O Minislry of Finance ‘ ’
7-/ . \\U . NVCAAL Depariment of Expenditure
AN Ao Vo U ' .
k,;)) SR ADIIISTRAT " TCER i : -
o7 (AUDIT RNLES New Delhi, Dated July 22, 1958. .

E A OFFICE MEMORANDUM :

Subj’qct: Allowances and Special Facilities for Civilian Employees of the Central Government serving in the Stales

and Union Territories of the North-Eastern Region and in the Andaman & Nicoba(and Lgkshadweep Groups

\" of Islands — Recommendations of the Filth Ceniral Pay Commissioh.
T . \

! . ' .

With a view lo allracting and retaining compelent officers for service in the North-Easlem Negion, comprising
the territories of Arunachal, Pradesh, Assam, Manipur, Meghalaya, Mizorain, Nagaland and Tripura, orders were
issued in this Ministry's O.M. No. 20014/3/83-E.IV daled December 14, 1983 exlending cerlain allowances and
olher facilities to the Civilian Cenfral Government employees serving in this region. In terms of paragraph 2 thereof,
Ihese orders other than those contained in paragraph 1(iv) ibid. were also to apply mutatis mutandis to the Civilian
Cential Government employees posted lo the Andaman & Nicobar Islands. These were further extended lo the
Central Government employees posled to the Lakshadweep Islands in this Ministry's O.M. of even number dated
March 30, 1984. The allowances and facililies were further liberalised in this Ministry's O.M. No. 20014/16/86/E.1V/
E.1I(B) dated December 1, 1988 :';nd were also exlended 10 the Central Governiment employees posted to the North
_Fastém Council when stationed iln'lhe North-Eastern Region. oy

" é,} The Filth Central Pay Commission have made certain recommendalions suggesling further improvements

* in thd allowances and facilities a¢missible to the Central Government employees, including Officers of the All India
Services, posted in the North-Eastern'Begion. They have furlher recommiended thal these mayjalso be extended lo
the Central Government employees, including Officers of the All India Services, posted in Bikkim. The
‘recommendations of lhe Commission have been considered by the Government and the President is now pleased
tp decide as follows :

(i) Tenure of Posling/Depti_nation o

I The provisions in regard to tenure of posting/deputation contained in this Ministry's O.M. No. 20014/3/83-
E.IV dated December 14, 1983, read wilth O.M. No. 20014/16/86-E.IV/E.I(B} dated:December 1, 1988,
shall continue to be applicable. : o

(i) Weightage for Central Deputations/Training Abroad and Special Mention in Conlidentlal Records
The provisions contained in this Ministry’s O.M. No..20014/3/83-E.IV daled December 14, 1983, read wilhO.M.
No. 20014/16/86-E.IV/E.1I(B) dated December 1, 1988, shall continue to be applicable.

(i) Special [Duty] Allowance ' ,
. Central Government Civilian employees having an "All India Transfer Liability" and posted to the specilied
Termionies in 1he Norih-Eastern 3egion shall be granted the Special [Duty] Allowance at the rate of 12.5 per
sant of their basic pay as presciibed in this Ministiy's O.M. No. 200 14/16/86- EVIE.II(B) daled December 1,

"7908, but without an Silin on s quantum_ 1n otlier words, the ceiling of Rs 1,000 pei inonti curtently in

Torce shall no fonger be applicable and the condilion that the aggregate of the Special [Duty] Allowance plus
Special Pay/Deputation (Duly) Allowance, if any, will not exceed Rs 1,000 per month shall also be dispensed

i with. Other terms and conditions governing the grant of this Allowance shall, hows}ver. conlinue lo be .
applicable. ' ' ,

In terms of the orders contained in this Ministry's O.M. No. 20022/2/88-E.11(B) dated May 24, 1989, Central J
Government Civilian employees having an "All India Transfer Liability” and posted lo serve inthe Andainan

& Nicobar and Lakshadweep Groups of Islands are presently entilled to an Island Special Allowance al
varying rates inlieuof the Special [Duty] Allowance admissiblie in the North-Eastern Region. This Allowance .

. shall continue to be admissible to the specilied calegor\}.ol Cenlral Government employees at the same

" rales as prescribed for the different specilied areas in the O.M. dated May 24, 1989, but without any ceiling

| onitsquanturn. This Allowance shall also hencefotth be lerined a's fsland Special (Duty) Allowance. Separate

' orders in regard 1o this Allowance have been issucd in this Ministry's O.M. No. 12(1)/98-E.I(B) dated July

¢ 17,1988. A

' [}

\ _

Allention is also invited:in this conneaclion 1o the clatificalory orders contained in this M_ymii.:i{fy's O.M. No. .
11(3)/95-E.N(BY daled January 12, 1996, wihich shallcontinue 1o bo abpicabla nol Bhly_in respoct of (ha
bul also to those posted io

Central Government employees ‘p.Q§l‘e~(_i'i6“§6?VE'iﬁ"lho“:@iij-\-{ﬁaéfﬁ' itegion
serve In the Andarnan ¥ Nicobarand Lakshadwaep Groups of Islands.
A I S e et i a6 et ¢ -
! ' o

i




(iv) Special Compensatory Allowances

l
|
I
|
|

; ' ' . . 2 [ . ! ’
Orders in regard to revision o the rates of various Special Compensalory AIIowances such as Remole
Localily Allowance, Bad Climale Allowance, Tribal Area Allowance, Composite Hill Compensalory Allowarice,

elc., which are localion-specilic, have either been separalely issued or are under issue based on the
Government decisions on the recomimendations of the Filth Cenlral Pay Commission relaling to these

i allowances. These orders shall apply 1o the eligible Central Government employees posled in the specilied

localities in the North- Eastern Region, Andaman & Nicobar Islands and Lakshadweep Islands, depending

: on the area(s) of their poslrng and subject to the observance of the terms arid conditions specilied therein.

Such of those employees who are entilled to the Special {Duly] Allowance or the Istand {Special Duty]

Allowance shall also be entitled, in addition, to lhe Special Compensatory Allowancé(s) as admissible o
them in terms of these séparale orders.

Central Government employees entilled to Specral Compensaloty Allowances, separaté ordersin respecl of
which are yet lo be'issuet, will continue to draw such allowances at the exisling rates wilh refereice to the
'nolional’ pay which they would have drawn in the applicable pre-revised scales of pay but for the introduction
of the corresponding revised scales lill the revised orders are issued onrthe basis of the recommendallons of
the Filth Central Pay Commission and the Goven‘menl decisions thereon. i

Travelling Allowance on First Appointment ! !

Theexisling concessions’as provided in this Ministry's O.M. No. 20014/3/83-E.1V daled. Decomber 14, 1983
‘and further liberalised in O M. No. 20014/16/86-E:1V/E.II(B) dated December 1, 1988, shall continue o be

appllcable i _

(Vi) Travelllng Allowance lorJourneys on Transfer; Road Mlleage1orTranspodallonrlJlPersonal Elfects

on Transfer; Jommg Time with Leave

The exisling provrsrons as conlained in this Ministry's Q.M. No. 20014/3/83-E.1V daled December 14 1983
shall conlinue lo be apph?able

»

(Vu)Leave Travel Concessxon

Interms of the exisling provisions as contained in this Ministry’s O.M."No. 20014/3/83- E IV dated December
14,1983, the lollowrng oplions are available to a government servant who leaves his’ iamrly behind al the old

headquariers or another selecled place of resrdence and who has not availed of fransfer !ravclhng allowance
for the family : ; _ : \ i

(a) the government servanl can avall of the leave travet concession fof journeyto the Home Town once in
a block period ol lwo years under the normal Leave Travel Concessron Rules;

OR

“(b) in lieu thereof, the governmenl servanl can avail of the {acility for hunsell/hersel( 1o travel once a year

from the slation of posling to the Home Town or the place where the lamily is residing and for the lamily
restricted only to the spouse and two dependent children of age up 1o 18 years in Jespecl of sons and

up lo 24 years in. respecl of daughters] also to lravel once a year to visit the governmenl servant al the
station of posting.

These special provisions shall continue to be applicable. i . |

In addition, Central Governmen! employees and their families posted in thesa territories shall be entitled to
avail of the Leave Travel Concession, in einergencies, on lwo additional occasions during their entire service
career. This shall be tenmed as “Einergency Passage Concession” and is intended to enable the Central
Govemmenl employees and/or their familios [spouse and two dependent children] to travel either to the
home town or the slalion of posting in an emergency. This shall be over and above the normal entitlements
of the employees in terms ot the O.M. dated December 14, 1983, and the two additipnal passages under the
Emergency Passage Concéssion shall be availed of by the entitled mode and class of travel as admrssrble
under the normal Leave Travel Concession Rules.

Fuither, in modrhcalron of the orders conlained in this Minislry's O.M. No. 20014/16/86 E.IV/E.N(B) daled
December 1, 1988, Olflcers drawing pay of Rs 13,500 and above and their families, i.e. spouse and two
dependent children [up to 18 years in respect of sons and up to 24 years in respect of daughters) will be

permitlad to travel by air on Leave Travel Concession between Agartala/AlzalemphaULrlaban/Sﬂchar in
the North East and Calcutta and vice versa; between Port Blair in the Andaman & Nicobar islands and

Calculta’Madras and vito versa; and batween Kavauaili in the Lokshadweep Islands apd Cochin'and vice
vorsa.
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(V\ i) Children Edu¢ation Allowance and Hostel Subsidy - !
. The exisling provisions as contained in this Ministry's O™M. No. 20014/3/83-E.IV dated Decembef 14,1983

shall continua ta be applicabla, Tha ralas of Childran Educntion Allownnee nnd Hostol Subaidy having bean

“revised in the Department of Personnel & Training O.M. No. 21017/1/97-Estt.(Allowances) dated June 12,

1998, the Allowance and Subsidy shall be pnynblo at tha tovnsed monthly rates of Rs 100 and Rs 300

-~ respeclively pen rchild,

. ' '

(ix) Retention of Government Accommodation at the Last Station of Posting’
. Thelacilily of retention of Governiment accommodation at the last station of posting by lhe Central Government

(xi) Retention of Telephone Facility at the Last Stalton of Posling,

employees posted to the specilied lerritories and whose larnilies conlinue to slay al'that station is available
in terms of the orders contained in the erstwhile Ministry of Works & Housing O.M. No. 12035/24/77-Vol. VI
daled February 12, 1984, as amended from limé lo lime. This facility shall continde to be available to the
eligible Cenlral Government employees posted in the North-Eastern Region, Andaman & Nicobar Islands
and Lakshadweep Islands In partial modification of these orders, Licence Fee for the accommodation so
relained will be recoverable at the applicable normal rales in cases where the accommodalion is below the
type o which the employee is enlilled to and at one and a hall times the applicabla normal rales in cases
where the entitled lype of accominodation has been retained. The facility of relention of Governimenl
accommodation al the last station of posling will also be agmissible lor a period of three years beyond the
normal permISSIble period for retention of Governmenl accommodallon prescribed 4 in the Rules.

l
House Rent Allowance for Employees in Occupahon of Hired Private Accommodatlon

. The orders contained:in this Ministry's O.M. No. 11016/1/E.11(8)/84 dated March 29, 1984, and extended in

this Ministry's O.M. No 20014/16/86-E.IV/E.II(B) daled December 1, 1988, shall continue 1o be applicable.
l

As provided in this Mlmslry s O.M. No. 20014/16/86-E.IV/E HI(B) dated Deccmbor 1, 1988, Cenlral Governmenl

i employees who are eligible for residenlial telephones may be permitted to retain their residential telephone
, altheirlast slation of doslmg provided the rental and all other charges are paid by lhe concerned employees

. themeselves. |

(xu)Medlcai Facnmes | ' : ‘ ; .J

!

3..

Families and the eligible dependants of Central Government ermployees who stay, behind at the previous
slalions of posting on the employees being posted 1o the specified lerrilories shall conlinue to be eligible to
avail of CGHS fac:hlles al stations where such facililies are available. Delailed orders in this regard will be

. issued by the Mmlslry of Health & Family Wellare. ; : -

The President i is also pleased to decide thal these orders, in so far as they relate to Ihe Cenlral Government

employees posted.in lhe North-Eastern Region, shall also be applicable mutatis mutandis 1o the Civilian Cenlral
Govemmenl employees, mcludmg Otficers of the All India Services, posted to Sikkim. - :

4. These orders wil lake effect from Augusl 1, 1997. ‘

|

5. Insolaraspersons servmg in the Indian Audil and Accounts Deparl*‘m‘me,concemcd these orders issue
alter consultation with the Complroller and Audilor General of India. :

6. Hindi version Wl|| {ollow. N S\

I / L\ Qg .
/M\)\. ‘. o\ / | a 7 My%o

o ( N.SUNDER RAJAN )
Joint Secrelary lo the Gov"emmenr of India

' R i . '

All Ministries/Department of lhe‘Govérnlncm of India [As per sllandard Oistribution Lisi].'
Copy {wilh usual number;'of spare copies| forwarded lo CAAG, UPSC, elc. [As per slandard Endorsement List]
Copy also forwarded to Chief Sécrelary, Andaman & Nicobar Islands and Administrator, Lakshadweezp.

N~
t
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Tele No, 105550

Io 14015/390=88/APa19AR/NE

The Under Searstary ¢o the
Govt of India

Ministry

(CHi=X)

Nirman Bhawai,

New Dalhi-ll
APPLICATION
RASAD, VR

air,

.\A 1.

.. 2, It i3 roquostnd”thtt tha'roliaf ol tho Medical efticer bae
T i posted to Assam Rifles 1f requese of the offiusr Lo conhidersa4 :
. by tho H.tn'iatl')'. ' »E
3, ~ The Medidal e£fiver will only be relieved on physically }
arrival of his relies, . , ‘
| ;
L %
; Yours faitnfully, v
. oo
2
ijvuf‘ i
S0 R 3 phull ) ‘ b
ol 1
“Deputy Directoc(:) 3

_Emal ;3 Az adbove

N.o, 0,

i, HQ Triﬁura Range
Assnam Rifles ' '
/0 99 aAre .
2 26 As3am Riflas
-c/b: 9? APe
5 3.  MS Branch(Internal)
w—— -4\
 Cofads \ '
21C o T
Adjt ' i§ IQ%
e e
QM -
X.4
‘ xpt&o
" & DEC 1997

of Hoalth & Family Welfare — ——- .. B ' f

1 am directed to forward herwwith anapplication received
, frum Dr Ambika Prasad,Me(CHS) seseking revaeraion to CHs,

5l
RROYNTARED .
Bharat Sarkar. o
Govt of fndla |
Brih Maatxéglaya

- NAniecery of Homre Aftadre
Misianidoshalays ascam RiCles i
Dixestorate General ~evam Adfler )
‘dnillong-793011 C ‘

(A) 30 Mov 97 o |

POR TROLINPER.DR AMBIKA

08 Dirmator Ganeral Asscam Rifles

- info with ref to tneir letter N ?g » :
47f4ooz/97/¢ss de 11 Nov 97, i

- 30&' Iaﬂ‘. . T : . §

= f£or info with ref to their 1eN No,
. 11035/1/AP/97~145 dt 24 Nov 97,
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kaM" God e leMeeas N2 mq_ol/vc'u‘&/b l/9¢ /72‘()

From s Dre Ambika Prasad o+ 26 /11 /4 A
26 Assam Rifles A
c/o 99 APO - Anmex wee— &

To s The Secretory
* Govt of India ' ,
Ministry of Health and Family Welfare
Nirman Bhawan .
New Delhi~ 11 : .

(Through Proper Channel)
sub ¢ REVERSION TO CHS

Sir, -

1. I have been serving with Assam Rifles which is treated
as one of the most difficulteposting of CHS for last 10 years
and six months ( approx)s During this period I physically
performed my duties to Sikkim, Arunachal Predesh, Mizoram,
Manipur and now in Tripura. "

2. My children(one daughter and one son) are grown up

and doing graduation. No suitable type of institution is
available here and those available they are poorly equépped
and charging fee heavly. For example I am paying Rs. 11,000/~
(Rupees eleven thousand every six month) for Computer training.
For this reason I have asked my posting out of Assam Rifles

LB

i

viGo Do Anoon Rifles forwarding letter No I.14015/390-88/AP=19AR/

ME(A) dated 30 Nov 97 to under Secratory CHS I but so far no
action has been takene ‘
3. - In above mentioned letter I had given three choice 1~
(a) CHS Patna
(b) CHS Varanashi
(¢) CHS Lucknow

If you have any problem in accomodating me to above
given choice you may post me to any other place
except Assam Rifles. The only criterion is good
education for children.

4e Therefore, I am requesting you to consider my application
sympathically and on priority basis, so that I could be posted
out from Assam Rifles as early as possible. N

Yours faithfully,
\ , . S
AR
PR (I )(

Dated - »22 Nov 98 (Dr. Ambika Prasad)
: ) Modical -Ofificer

Cogx ot~

. additional Secretory

Ministry of Health and Family Welfare
New Delhi ~ 11
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nyaT ¢ nr ATrika rragad, swr \/4 R '
§ 2% nagam 2i€fles PLANRK Lre. — gb
1% ~/~ 99 A B\

- mhe "mAder Secretarv
rovt of TnAia ‘ '
winietry &F 'malth an? ~amly walfarm
FHE - YT
2 { ran Phawan
veow ~elhi - 11

( ™hruch ey Aannel !

ruriet ¢ peversion to G

cir,
r1ith Rue regredt T want £~ qav )] cuine few facte e
(1 T have hém aesrvinmg €2 Aseadam ~4flpg “°r Yot 12 Veare

¢ Apryox) . ~urina this peri.:ﬁ T have aerved in moat o€
we ctates ranming £rom 5000 £t to 15000 ft hWirht, *iCst
time of my tenure fovent in inguraen~y ov “idh altitne,
atill T am workina in inguxaencyv aved.

{ 2) mue to A1fFi1E ter-ain an? £ yarmiont mivement., T
Apveloped ogted=-artherities Af worh Vnee 10inke wof
25, 2,94, mor thig 7T had t reate at ' aae hoanitsl Teirir
anA remaine? on commuted 1pave €Oor g2 ~nv montha,
curalcal soecialist a'viged me to avold hilly terrain
and nrolonaged walkina.( Prmgh *tediral cortifirate att)

(3) ~requent. t ranafer/plating within Aasam n)fleg! aix
rnosting in less than 12 yed rg) hamreved my ~hildren
cAucation verv Fadly Au= &2 A{ffarmnt teachin~ lanmiaae

in Aifferent nuw ctatesq,
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AP/ 19 AR/ A) At 30 Mav' a7 an? 05 ~ct AR,
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Thank vy \

wwrnre Faith iy,

<AL Q\

"t o~y A {ra Traead )

s
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326 Dr. R. o'ﬂishéd o R Medical Officer 21.09.94 - A.12025/12¢/94~CH3.1
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) ...; . 1\0 - 3 3 1 l * o i
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E.NO. 3442
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26 Assam Rifles oA
C/0 99 APO I\
1".1oo>:z//a/99/1255 | 30 Oct 99

- I Ambika Prasad

SMO

26 assam Rifles

POSTING MED OFFRS
A Copy Oof DG Assam Rifles sig No A 1543 dt 22 Oct 99 is appended

below for your info, Please sulmit your cleararce cert duly campleted
to this officefby 10 Nov 99 for cqur further action

%D/X-X—X

- S Rajguru )
My
adjt
for Comdt
Copy &S Do “sIg ™ K BI3 At 227Gt 95 T T T T T m -7 cm-m- =
AS_HBOVE

Posting med offrs (.)

firstly (.) Dr AMBIKA PRaSAD Comma SMO 26 AR posted to 22 AR (o)
secordly (.) Mov to be camnpleted by 25 Nov 99 (.) |

th‘irdly (.) inftiate IR/AR as applicable (.)

fourthly (.) intimate EDD/EDA all concerned (.)

fifthly (.) no rpt no Iepresert ation will be entertained (.)'

stxthly (.) all ack -
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26 Assam Rifles

q c/0 99 APO £§>
A/1002/01/99/ L ,Z()Oct *99

Dr Amhika Prasad
SMO

26 Assam Rifles

POSTING MED OFFRS

A copy of DG Assam Rifles sig Nos« A 1548 dt 25 Oct 99
and A 1543 dt 28 Oct 99 are appended below for yonr info
and necessary actionPlease Surb lL your clearance cert
duly completed to this office by 10 Nov 99 positively.

. AR
. i )

/ R

(S Bejguru)
a3

Adijt

for Comdt

COpy of DGAR Sig No. A 1548~ dt~ 25 Oct 99

AS ABOVE | '

posting med offrs («) our A 1543 Oct 22 and your A 1580 Oct
22 () o .
firstly (.) posting Dr Ambika Prasad comma SMO 26 AR to

22 AR treat as cancelled ()

seccndly t ) Dr Ambika Prasad comma SMO 26 AR (+) How
:hereby att to 22 AR for one month in the interest
of public service (. -

thirdly («) SMO to renort "2 AR with immediate effect ()

fourthly '(-) att effective wef date reporting for all
.purpose () '

fifthly (+) all ack - 4 | \

Cppy oOf DSAR Sio No. A 1543 dt 28~ cct 99

- aaam —-— -— -— o—— ) - - mn — e G am e S @

posting med offrs («) our A 1548 Oct 25 treat as cancelled (-.)

firstly (. ) Dr Ambika Prasad comma SMO 26 AR posted to fﬁ
22 AR ()

secondly. (+) mov to be completed by 25 Noe 99 ()

thirdly ~ (+) initiate ICR/ACR as apgllcable ()

fourthly’;( ) intimate EDD/EDA all concerned (o)

fifthly ()

sixthly ()

no RPT no representation will be entertained(.)

a2ll  acke



26 Assam Rifles
c/0 99 ArO

I. 1oo:z/A/99/‘\'7*z '(&f Nov 99

Dr Ambika;Prasad
SMO ’
26 Asgam Rifles

POSTING MED OFFRS

A copy of DG Assam Rifles Sig No A 1543 dt 01 Nov 99
is appended below for your info please.

’ (E,Ra/guru)
- Maj
' Adjt
for Comdt

--“-—--—-—-—--—¢.~¢-l-—n-ﬁ.-.--ﬂ---—

Copy of DG Assam Rifles Sig No A 1543 4t 01 Nov 99

AS ABOVE

Posting med offrs (.) further to our A 1543 Oct 28 (.)

firstly () posting Dr Ambika Prasad comma SMO 26 AR
to 22 AR cancelled (.) N

secoﬁdly “(¢) T Rg 4&=r only (-) in this connection your
A 1528 Oct 28 refs ()

thirdly (¢) all ack =~

3D A I3
9
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| - copY
From ¢ 26 AR . DTG: 11 Unclas
TO ¢ Tac HQ o A 5603

Posting civ med offr (.) Dr Ambika Prasad comma SMO posted
to 3 AR vide DGAR Sig No. A 1550 Feb 03 (.)move to be completed
by 15 Mar 2000:(.) request info offr accordingly -

o/
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From 3 26 AR n DG 3 05 UNCLAS &)07

}’ To Tac/H\Q | A 5650

',posting med Offr (+) our A 5603 Feb 10 (o) DGAR intimated
‘ol

vide sig A 1570 Mar 02, the med offr no: o mov by 30 J un)
2000 (<) info offr accardingly -

Maj S Rajguru AG{t Y
: N Ma
05 Mer 2000/*w N \VC j
Copy tO = : U _

Med Branch, 2¢ AR - for lthfe -\~
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B " 1. %BEeb :aoooé\A
hp/per s-SMO/ 2000/03

’0 C o 'SU\' |

1o 1 am wrd ting this O letter to convey my ri evances
though 1t is conveyed vide application No.l.100 01/99/1263
dated 31 Uct $6G.

2. I have been serving to this orgailsction for about

12 years \wef C3 Jul 198&8), During this serlec 1 had served

in 17 AR,19 AR, DAR, 25 AR and now 1 am serving to 26 AR
~wef 21 Jun 97. ' . ‘

. 3. During my teanure at 26 Ak (2 Year and 8 months) most
of the time I am in the out post (9570 days out of 966 days).
During this period I was transferred 3 times as follows 3=

(1) Ist posting vide LGAR Sig No. A 1343 dt 22 Oct 99
posted to 22 AR. This posting order has been cancelled
vide DGAR Sig No. A 1548 dt 25 Uct 99, ‘

(11) 2nd posting vide UGAR Sig 0. 1543 dt 28 vuct 99
and posted to 22 AR agaln and the said order has been
cancelled vide DGAR Sig No. A 1543 dt 01 Nov 99.

(111) Now 3rc¢ posting order 1 have receivea just from
LGAR vide their Sig No. A 1950 dt €3 Feb 2000 to 3 AR.

4. sir, It is surprising thetl nad transferred from
Manipur to Tripura and again going back to Muanipur.

Q. My children are grown ‘up. My daughter study wi 11
complete in Oct this year and my son's study will complete
in Oct 2001, I am also not physically fit 1 have asteo
autheritis of both knee joint ond difii cult for me to serve:
in hilly area. ’

- puring my I st and 2nd posting 1 vi ¢l ted to LGAR along-
wi th advance copy of application(Duly recomunended) for DGAR
interview, since you and Col (1s) were noti.present, 50 1 hand-
ed over the sald applicstion to superintendent MS Branch,

I did not get any intimation after lLapses of 3 months of
handing over the applic.tion to 1.5 Brancn.

2e
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7. That siry 1 have alsc appliec tor reverson to CHS, -
My application have already been forwarded to winistry wvide
UGAR letter No. 1.14015/390-88/Ap~1941/ME(A) dated 30 Nov 97,

¢
. b e ——

; T 8, Sir,So 1 am requesting you tnroucn this DO letter to

; please consider ny application which was already sent to you

' through proper channel for your inteérview or Cxtend my
tenure up to Oct 20601, ' ' '

Ge This wAll ensurc compileti®h oi my cidioren education.
L After that you may transtfer ue where-ever you want,

(’“’Lvltt‘ \_’75 5 !- Lo & l-‘;‘f Q/V\(J‘. “D\D\SP%M(

VAT € L At . o
L 7B s g rQ"A:LL(Q’ xf\ (/OV%
J*AVAQ¢EQ~

. 2
3 B Avas lea et
! Lt Gen Gurpreet Singh & o q;%\’\ © o
. | Director General of - | NS i x%r ‘
| Assam Rifles , _ N &’\"\"{‘ '
L shi llong-793011 ' .
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}Fm s Dr-ashika/Prasad, SN0

appreci ated,

. Place 3 C/0,99 APO

2 Assam Rifles
C/O 99 APO

The [Arector General Assan il tles
$hi llong=793011

( Through Proper Channel )
subjects EXTHSL & Qr THWRL
sir,

I
rd

with due respect, 1 am requesting you to extend my

tenure due to folloving reasons -

1 My Health 3= 1 have ostgo Arthexitls of poth knee joints
Jan 94, %

since 1 have been treated at 150 Lase Hospl tal Tezpur

wef 25-2,94 to 25.2.99. Surglcal specialist of 195 Base Hosp
advised me to avoid hillytexrain occasionally the lesion
agravate for which 1 have to under go treastaent,

2 sy Children Education s- both my daughter and Son's are
studying In BA and BSc respectively, Thelr study «1ll complete
in Oct 2001, :

3, Insurgency Service 3- 1 havkng been serving in insurg-
ency for O yeaxs an months as foilows ;= ‘
va) 25 AW manlpur = Jun 94 to Jun 97

(b) 26 AR Tripura— Jun 97 to till date

'(c)" Now posted to 3rd A& ‘t:':anipur which Ls also finsurg-
ency eff.cted (Vide LGAn SEg ito, A 1050 dt 03. 2, 2000) .

4, My tenure is still not completud., 1t vill coaplete in
JUﬂ 2000,
Q. Inview of the above mentioneu facts may 1l iequest you
to consider my case sympathetically and postponeé iy posting
for another one year to ensure successfuliy complétion of
my children educational qualification. :

Yours co-oper:tion in this regara will Le 1dghly

AN

Youre fal thfully,

R

Dated 3 ) !& Feb 2000 Lr Ambika |
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